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ol TRvaT fag : & w9 qatEy
(szawm) fedw fafest & . . .
(sn=em) 4 "

MR. DEPUTY CHAIRMAN: Then 1
don’t allow it.

SHRI RAMESHWAR SINGH

MR, DEPUTY CHAIRMAN: Please
don’t record Mr, Rameshwar Singh. I
will not allow extraneous matters to
be brought n,

SHRI RAMESHWAR SINGH: -

MR. DEPUTY CHAIRMAN: oy
FAT FF & A aaT G99 g !

You cannot go on record.

SHRI RAMESHWAR SINGH:

MR. DEPUTY CHAIRMAN: T 7§
frara 7 aferg 1 sanrafgs - | (sueem)

Please don’t record him. He will not
go on record, Let him go on speaking.

SHRT RAMESHWAR SINGH;: *
(Interruptions)

MR: DEPUTY CHAIRMAN: Now we
go to Calling Attention, (Interruptions)

———

Clarifications on the Calling  Attention

Motion.

MR. DEPUTY CHAIRMAN: I think
on Calling Attention, the Minister has
already made the statement. .. (Interrup-
tions),

SHRI DINESH GOSWAMI (Assam}y
Mr. Deputy Chairman, we are discussing
a very important matter of Punjab, a
highly emotional issue, on a Calling-At-
tention. I would request the House, let
calm be restored and let us discuss Pun-
jab. Let not this impression go tound the
country that even on an important mat-
ter like Punjab when Calling-Attention is
called, we have not been able to take it
up. Let us discuss this important matter.

"Not recorded.
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SHR1 V. N. TIWARI (Nominated): I
am on a point of order, Will this House
give *protection to the integrity and
honour of women-Members in this House
or not?

SHRI KALYAN ROY (West Bengal):
I am on a point of order., Yesterday only
one Callng-Attenton wag adinitted and
that is on coal. But after the statement by
Mr. Sethi, we all agreed that the Punjab
situation is so tense that we should have
a Calling-Attention on Punjah and after
that, coal. So I was expecting eagerly the
House will take up the Punjab situation.
Many speakers have to say something on
that, and then we would go to the Pri-
vate Members® Resolutions, and then, of
course, the Calling-Attention on  coal,
Now I would 1equest both sides of the
House, let us take the Punjab issue for
which we fought yesterday, and not spend
our energy on other things. There are
plenty of other occasions to discuss this
corrupt Dhiren Brahmachari.

(1 nternymions )

|
|

o\ fqF ww f (fagre) @ AW
W AE AET i% |

5 Inawtfa o wa @wr Sro&r
g1 faar & ag |

N (a9 |1 oA qImT &
TG AT FIEAT Y

1, IRANTER ¢ |5 FB T8 Iowl
¥ AT FIE AW FE ITTar & | 6E
A " AT AR |

S fra s |t afz W A
3arE ¥ A1 ® walarg; adifw wa
FiaT MAA TwE F AR HOAE
ITAr & | TAE AR qEA AT § AR
TR & wan  faowr & g dEar
goT # 1 ¥ Fife |wEmT 3N AT F
TFT gar &, Afem froar s €
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qEqE A fAE AT AT F,
G A w9 T fomr @g faew
6T ft, wHa ad& ¥ W@ aw
difeq smar & | &9 d9@ 9T W=
FAR(EHAT a1 a9 A% 47, a9 4
P & Fafa = WA srw oL .,
(saFuat) gfwg .

o IRaAE - W qF Fw
FART | AT AT & F A qA |
a7 FE wwta G4 & 1 ow;T uw
g1 FifeT |

A\ ¥ w7z |1 ;. Ag v wfaw
yaum &, WY &4 Sear fF AW
F1 Aifer F7 "R o feEy
WA, S @R FI1E FACSEHTA
gHaT far | ¥%eq & aTw § FAE!
ITFT FaT FAT fF IEIg-SgWT
FAFEFIT F1 FTHT T 97, A
TEFC TG gAEr, oW fewem ¥ w@n
TE O g AR § o9
qgAT, O, fa<r 39 (05 F Frlerw
qduw dsar g ? oamr ag adw
g ar Mifeg qge W AR Iq g
& gar 1 owEr QU Ataw @ e
am &1 s dfwg, @ w5 fawa
ffwg, ag @@ @@ & afew S
aqFT I QT E, 9 IF A 7
d1 § TuEl qETE TAAT Fgar §
FAMFHRTT & qaF § 9 @ 2
gr Afew & g% ¥ 7

SHRI P. RAMAMURTI (Tami! Nadu):

1 would request Mr. Jha to understand
. the extraordinary situation in  which we
are placed.. . (Inferruption).  You please

wait. We have patiently listened to you.
You should also be patient.

Yesterday, suddenly that statement
came and when the statement came we
discussed in the open House that we want
to have a discussion, no clarifications will
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satisfy us and the statement should be
discussed. Finally it was decided that it
should be 1 the form of a Calling At-
tention Motion. It was also decided that
there is no need to give a formality to all
these things. That is how names were
given and if more names are there, you
can take them.

MR. DEPUTY CHAIRMAN: All the
names are there,

SHRI P. RAMAMURTI: Le¢ us dis-
pense with the formality, Sometimes we
have to be informal.

MR. DEPUTY CHAIRMAN: My only
request is that let us be very brief in our
observations—say, not more than five
minutes. The Home Minister has to at-
tend the other House on the same sub-
ject at 5 P.M. Let us finish this before
lunch, We can sit up to 1.30...

SHRI KALYAN ROY: Let us start.

MR. DEPUTY CHAIRMAN: We are
starting 1t. T am only making this 1equest
before that,

SHRI P. RAMAMURTI: Let there be
no lunch today,

MR. DEPUTY CHAIRMAN: Today is
Friday, Mr. Khushwant Singh, you may
start.

SHRI KHUSHWANT SINGH (Nomi-
nated): The Home Minister has already
made a statement.

MR. DEPUTY CHAIRMAN: Yes, you
can make your observations.

SHRI KHUSHWANT SINGH: All I
would like to say is how surprised and
deeply disappointed I am with the state-
ment that the Home Minister has made.
I am surprised because 1 have had the
opportunity to be in contact with some of
the major aclors in this tragedy that is
being enacted under our own eyes, name-
ly, Sant Longowal, Mr. Badal and Mr.
Harkishan Singh Surjeet. -t

I am disappointed because though he
made some references to points of conces-
sion that have been made and others
that have been identified, he did not in
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[Shri Khuswant Singh]

his wisdom decide to go into details about
these matters. He did not bother to spell
them out.

Then he talked about firm hand in de-
aling with the situation in Punjab. This,
Mr, Home Minister, is the language of
confrontation, not of compassion or com-
promise which is the kind of language
that the situation needs. If I may say so,
it is for a Sikh like me and not for a
Digambar Jain like you to use such
langnage.

THE MINISTER OF HOME AFFA-
IRS (SHRi P, C. SETHI): I am sorry to
interrupt you. I have never said anywhere
in my statement that we will deal with
them sternly.

SHRI KHUSHWANT SINGH: I with-
draw my words. Then you have spoken
like a Jain and I have spoken like a Sikh.

The Akali point of view has been
sadly misunderstood. There are three
Akali Members in this House and

none of them is here. That is always
so. Not only have they been misrepresen-
ted not only in this House, but even out-
side. 1 shall do my best, not being an
Akali, to put their point of view because
I think we are dealing with them and we
should see what they have to say.

I am not sure if the hon. gentlemen and
ladies in the House know how Akalis
come to pass their resolutions. They are
an honest, rustic folk, not highly educa-
ted. The resolutions are drafted by a few
educated people, some of them  highly
mischievous and  motivated. Particularly
in the case of this Resolution that is under
consideration. The resolution was drafted,
a little speech made and then it is pas-
sed by acclaimation: ‘Jo Bole So Nihal,
Sat Sri Akal’. No detajls T think the
most excellent example of this form of
popular democracy—or if vyou call it
‘chatic’ democracy is the Anandpur Ke-
solution which has become a stumbling
block in our understanding of each other.

Mr. Deputy Chairman, Sir, T will just
briefly mention the background of Anand-
pur. The city was formed by the Ninth
Guru, Guru Tegh Bahadur, and it is one
of the flve seats of authority of the
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Khalsa Panth. [t was in the year 1699
that Guru Gobind Singh formed Khalsa
Panth, and He gave the reason in very
clear terms:

“CHOONR KAR AZ HAMA HEEL
TE DAR GUZASHT HALAL AST
BURDAR BA SHAMSHEER  DAST.”

When all other methods fail, it is
right to use force.

And it is in pursuance of this spirit
that he brought together the different
communities—Hindus, Brahmins, Yadavs,
Jats, Harijans, Banias—and /formed a
militant force. He said:

“3fedi g § aia FOF §ITAE | TF
wei% aa Wigra fug ara g3 1"

This has been beautifully put in one
couplet by Josh Maliabadj:

“grd ¥ ToF 0 07 5 qarg, \w &
gl § qaaiT fag qarg 1
This was not a separate community at

any stage. 1 quote Guru Gobind Singh's
own words:

CRET ST H WIEETTd e, T {77
a9 aFa wiz a1 |

Any doubt that in his mind he was
thinking of a separate nationhood. . .

SHRT DINESH GOSWAMI (Assam):
Will you translate it in English?

SHRI KHUSHWANT  SINGH: 1t
means:

All over the world the voice of the
Khalsa will be heard.

I will awake the Hindus and put an
end to hypocrisy in this world,

These people by this  resolution not
only bring dishonour to the sacred me-
mory of their Gurus but even disgrace
the name of Anandpur.

Having said all that, I would like to
draw your attention to these people who
are now talking of a separate nation and
demanding this resolution to be accepted.
How democratic is this resolution? It is
the same people who at one time used
the linguistic argument to create a Suba
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where the Sikhs will be in majority, 1t is
the same people who are now using the
jinguistic argument to reduce the Sikhs
10 a minority. It is the very people who,
when they were in a majority in the Pun-
jab, were not able to obtain what they
called ‘Khalsaji Ka Bole Bala’, and they
reduced the Sikhs to a minority in the
same State and propose to have ‘Khalsa-
ji Ka Bole Bala'. It is their concept of de-
mocracy. It is no wonder that the Re-
solution was passed nine years ago and
we heard nothing about it. Last year,
suddenly, it came into notice, otherwise
we would have taken up the issue earlier.
But let me say a word in  support of
these people. They talk of Anandpur
Sahib resolution and they said that they
stand by it, they do not want a separate
Khalistan or a separate Sikh  State, Let
us take them at their word. The resolu-
tion has been badly framed. I have no
no doubt that if we talk to them, man
to man, ard explain to them that these
words are mischievous and they are the
dragons tecth which are spreading sepa-
ratism in this country, I have not the
slightest doubt that I would be able to
persuade them to re-draft this Resolution
and then come out and present it to the
Sikh community, If however, they are
unwilling to do it, then T have not the
slightest doubt that we shall reject it out
of hand, We shall tell them that we do
not stand for any division of this country.
(Interruptions) And 1 am quite certain
that we will carry the Sikh community
with us, -

3 ERE]

Sir, there are a few major issues which
are of substantive intersst. They are basi-
cally three-—the future of Chandigarh, the
re-drawing of the boundaries according
to linguistic populations, and the distri-
bution of river waters. They involve the
interests of our neighbouring States. It
is only fair that when we discuss these

- matters, our neighbours in  Himachal,
Haryana and Rajasthan should be consufl-
ted, their views should be taken into ac-
count. But T don’t think they are such
matters that can not be resolved. Any
Commission honestly framed and accep-
table to the people can go into these mat-
ters. This has become a festering sore—
the divi ion of the boundaries. And I am
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quite certain that this would also be set-
tled without any problem and within a
short time. Finally, what can we do
about it? 1 have no doubt in my mind
that ultimately any Government at the
Centre or the State will have to deal with
the Akalis, You cannot wish them
away. The vast majority of the Sikhs do
in fact support the Akali party. Ultimate-
ly you will have one day to devise
means of sharing power with the Akalis.
I do not know how it will be done. But,
I think, that has to be done soon because
we are at the cross-roads of history. 1
do not think that this matter can be
settled by sending aged retired Cabinet
Ministers as emissarie. This matter, Mr,
Home Minister, cannot be dealt with even
at your level but at the level of the Prime
Minister. This problem needs a Gandhian
approach, a man of the stature of Gandhi
—I don’t think we could have one, but
somebody holding  authority may do.
Therefore, may I suggest with all my hu-
mility that it is time that the Prime
Minister herself went to Amritsar, not as
Prime Minister of India but as a pilgrim.
Diwali is cne festival. We share all festi-
vals with the Hindus. Diwali is one of
the biggest. Let her go there and talk
to these people. And I know there are
people who have patriotic sentiments,
They will listen to her. And our good
wishes and blessings  will go with her.
Otherwise, we are in for a period of

severe trouble. o

ot fax = ow (fage)
STaamfy watew, fag Fegfadt wre-
da aue &1 U zHw g, afew Wy
I 9 F WA § dg fawg
BT ¥ AT qETT § afew AT
qarst #1, ferg A A W F
fag 3 1\ 9% waAm A F gard
& agi & Sfwa o ofdfeafqs gaz
aE ¥ dara § mwre ofwdma @,
Al 4% QLI qEr v q gfew
g T W@ g ofdeafa far v
g TN e @ §@rR
A 9T g | @S F9g A8 @
A fifs sga = ¥, wafwfw-
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[57t (w3 =7 @]

dz g =i Aevefsr a@w gt
ad qu famrg 2 f& za®r s
Ufaded T4 W & I9H A @
srom, froswo & son gk
fage d9g aiadd TR W@
afpy & gar § 5 aope g3
g I® qal A AFN

siygq, ogAr Fvg ar g § fw
FETHIT 38 1T FT G Tt g
S ®1 FA4qr FT U (A2 qF FA FT
gfuwre & | gurt afagm ¥ qaga
afqedmT & F  HEFL B
T A TAT g, WS 8T &
far wmas glewor &, afFT aw
WRE A wAar FowlEag aod &
qY gF F AT gEY &I F
qfaFIT & AT A ! TR N gF §
nfgas 7@F & § @7 &%, of9-
o &%, @ fywe w @
fagrd | @9 gW o@NMI & AR
gk 9§ faweRr g1 s &
fds =@ ag w1 Fq Fgw &
ofgd o &waT ITE WiEET A
g az gwr w1 fwra wem
gfezamim g1 st ot afcfeafa ag 8
fe mamqe aifgs & S&aE & FI
FAGT @I /T & | WS FIA A
R G A E B DR 1 NS
Fdg & fesum & ®wUr € ) 399
ezdgg g, woe axfafas g Wi
ITF ATEW & | § AE guHar 99
gramt ot ar et w1 ft wadw
gt | AT SAFT TNEIET 8, AT
yEw 2, T AWE q W FAT H
Fal ——A[d FU, THW TO AR
%3 9@ | 98 fe=ga ¥ oo o
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These postulates are enshrined in the
Trident of the commandments of Guiu

Nanak HITT FL, ATH TAT BT (AT |
A Tt 1 aur TAAS § | oA
HIZA GO I&q T¢ 1 STA A7
W g—

“Driving away poverty and want and
cfforts to increase production in order
to set up a just system in place of the
present unjus; distribution of wealth
and explotation.”

@ fedy & Far gawd gr S
TG H] TEITATEN FZAT & 39K et
F FT TAOT Wl | SHF AR
T TgY Wl g ;
“Bunishing illiteracy, unteuchability,
social inequities and caste-based  dis-
crimination, which are contrary to

the great teachings of the famous
Gurus.”

ad fwdl &1 Fm g g
TH Al d|a Tgq ey ——

“An end to the course of ill-health
and disease and condemnation; ban-
ning of narcotics and intoxicants; to
provide proper physical growth to peo-
ple in order to prepare the nation for
national defence.”

T Y fFdr &7 Fav daLrsr g
T S Ao MEEHE &, T S AR’
g zad L wadg T & 1 wR
agi uTar &, @i uridfesd  ana
R ST | arfafersr g7 ® Sf
TEFT FF I AT & TE &y
THIEL UK F@ET I A
SATHI AT AT AT HA wEET A

o QUEY TEHZ A fF 39d 19w

gy 1 AT 3T & far oW W
ay & fF v av faare & asar 2
g1 37 96f § UuF A wRK qT% g
f5 Fdmz sTm famar =nfgr
8 qga off Fgr, B @F gAT
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aw H &gt awr g1 fw S
Garg #® 3 femr som Ay I a4
1 ag T Ay gAchRfagT
et =t a9 & § | g SAA
it & & owgmEs w1 owes Ow
gt fadt st wifed o @A WY
FE TTAST T AT AT | gAY,
IAHT AT AGT § 99 FALG AT IH
of #E Qaaw ad gt Wiy
qfafesa St o & Iqu  daaw
gMT | W9 §@ W g AmAd
TFINE ARSI, Yea-edeq -
gg fsvg M W @7 & Ay AR
g #ur uF gfagm Swm &
gfuF< g T qqaT gl aEdr
2| Tq¥ wads g @ WIg &
FE W W qIAT HAT FEEIIA
v Z8 dfagm & g @ WA
7 I9ar AT AXTET AE FN
R ag mAwa s agl g o
§ gamar § & Segardy # owwe
foig g &Y afcomw Tom fAse
g afe a&F 9 AF ¥ am
FON A1 AA Q0 faw g fF o
Tar s sgEr fiarma w3 9WR
A IAFI AMT A A A6 gHAT §
T AFET F B Caer T8 AT
gy | Sar fF wEaw ® g @
T 19 J@ H AT WHET AT
faare & @@ #1 IgAEA B, 99
T AR FX W 8 | T ug
g G & 5 19 il &1 IR
o ¥ =@ wwe #1 favix foar g
Ak 37 IAY WA A9 Fv g fF
Jg W @A FT HET IAT AT &
MAFA AT AT T FERA A
g @ 7 ogat a8 fF owr wfaE
g aw Av fWET G AT

e
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= ITIAERA ;. ag av g war
T g% Jepar oy dA9ng
F far = feawa gfv#7 7 f5
ZA TR T | THA Fe [@dr A
g Wt g YR ag AAFET F are #
g1 A g ¥ A€ F Fgaq H
UF Jrg A5 W IEQ g 5 oo
ghearor &1 &) gAAFT AT 1 3T
HIfAeHT F T B WA & 1 G
TT AIHT IGAT EOT | ST UHA1eEq
g 9% dag ¥ uF g H o wIAv
EICGUNE S :

v ITANTHS -
sty 1 AT T FJT B

AT AT AT
qTF £ 1

Fr ¥ "I owl 0 AW FEAC
7z & f& sasr ww Gfafewr
AT a4 F8 A3 § 7 fawAl
TR AT oA AR Nfafera TFTT
G AMT AT | WO FgAT  AG §
395 qifvfess Sgax @Ar SrAar
TFifgy AR AT AT F qAfHw
gfaae sasr faadr =fed 1 ¥
R i

SHRI P. RAMAMURTI (Tamil Nadu):
M1, Deputy Chairman, Sir, the situation
tnday in Panjab is extremely bad. Al-
though communal riots have not broken
out, there is a simmering discontent and
fued among the two communitles, the Hin-
dus and the Sikhs, there. T would ‘ike to
point out that this sitnafion could have
been avoided if the Government had
taken proper steps at the proper time.
We know that certain extremists egged on
by external forces are working for dis-
memberment of this country and they
have raised the slogan of ‘Khalistan’, a
separate independent State from India.
But our main question today is, how to
isolate these people from the mass of the
Sikhs, not to confuse masses and the
Akali leaders and the Akali people and
how to separate these eclements, This fis
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our main »sue and in this context I say
that the Government has failed. Now 1
am pointing out these things so that the
Government may take immediate gteps.

Prime Minister Indira Gandhi’'s Award
was given on 29th January, 1970. At
that time, during Sardar Tara Singh’s
fast, 1 was very much connected  with
the negotiations. I had sesn the Prime Mi-
nister, 1 had met the Chief Ministers,
other Ministers and the Akali leaders, At
that time, as a result of those negofiations
the Prime Minister had ziven the Awaed.
Now what are the terms of the Award?
The first item is that Chandigarh will no
longer be a Union Territory, it will be
immediately transfzrred to Punjab. That
is the first item. Then, the Hindi-speak-
ing areas of Haryana which were added to
Chandigarh Union Territory will go  to
Haryana and the Punjabi-speaking areas,
outskirts which were added to Chandigarh,
will go to Punjab. That is the first item,
With regard to Fazilka and Abohar also
the things are very clearly stated here. It
was stated in the Award that Fazilka and
Abohar will go to Haryana subject to a
Commission being appointed. That Com-
mission will go into ihe Hindi-speaking
areas and the Punjabi-speaking areas and
paragraph 8 says that the Hindi-speaking
areas will be transferred completely to
Haryana. This is stated there. And both
these things will take place simultanecusly.
That js, the transfer will take place along
with the Commission’s report and on that
basis the Hindi-speakiog areas will  be
transferred to them. That is the Award.
At that time, unfortunately thers were cer-
tain enclaves, areas inside Punjab where
there would be Hindi-speaking areas and
it was stated that one furlong torridor
between Haryana and those places  will
also take place. This is what is stated. For
Haryana to make another Capital a sum
of Rs. 10 crores was at that time promised
by ‘the Central Government. It had to
select the place within five years and dur-
ing those five years they could continue
to remain in Chandigarh. Why did  vou
delay the implementation of the Award all
these years? Secondly, with regard to
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water also certain things have been  ac-
cepted there. As a matter of fact had
you completed the [hein dam, no prob-
lem would have arisen with regard to
the water dispute at all. But you went on
delaying, delaying and delaying. At that
time, I want to point out 10 my triends of
the BJP that in a joint mectinz held in
Anmnritsar after this Award, our party, the
Congresg Party, the Jana Sangh—at that
time its  leader was Mr. Yagya  Datt
Sharma—all unanimously stated that as
far as Fazilka and other thing is concerned,
this is not a principled stand. le: us stand
on the basis of  principle. The principle
stand will be linguistic States on the basis
of village as a unit and contiguity. Mr.
Yagya Datt Sharma was a party to  that
decision. These were the 1hings which were
stated on principle. Unfertunately this
has not been impleamented so long. This
was in 1971. Now we arz in 1982. Twelve
years have gone by. Meanwhile certain
other elements have come into the fie'd
and the demand for Khalistan and all these
things have come in. When this thing came,
T want to point out that other people got
swayed away by some people. There is a
race for leadership. At that moment, our
party had written a letter—Comrade Sut-
jeet wrote it—to Sant Longowal long be-
fore, asking him to  demarcate himself
from these extremists. Later 01 Mr. Badal
had written a letter. When Mr. Badal
wrote this letter, Comrade Surjeet, on-
behalf of our party, had writen a letter
to him in which he had pointed out that
this was not a quesition of misunderstand-
ing their position, but “they wanted diver-
sion and the Sikh fundamentalists under
the umbrella of Sant Bhindranwale
provided them with that oppertuni-
ty”. He further said:

“Can you deny that an Indian Airlines
plane was hijacked to Pakistan by les-
ders of the Dal Khalsa? Can you dery
that Lala Jagat Narain was murdered n
broad day-light? [s it not a fact that 20
—25 innocent Hindus ware murdered 1y
Sikh extremists?

“Did it not affect the communal a -
mosphere of the Siate. Sant 3hindra -
wale has been openly expressing symp -
thies for the extrsmists and it is ama -
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ing that the main opposition party  of
the State—the Akali Party—did not un-
equivocally condemn these  incidents
Have vyou not read the statements of
Harsimran Singh who ras been behind
the activittes of the Dal Khalsa’? Can
you deny that those 1esponsible for plac-
g cows heads before tcmples held a
Piess Conference in the Golden Temple
to announce this decision of desecra
tion? Have they not been getting pro
tection 1 the piecincts of the Gowden
Temple?

All these thing; we pomted out and
finally he said

“Therefore, the real 1ssue 1s not the
confusion created by intzrested quarters
about the Akah Dal joimmg hands with
the extremusts who havs been busy m
vitiating the atmosphere of the Staie

This 1s what Mr Badal had stated-—

by advocating  separatise slogans
Unless you denounce these elements and
demarcate from them, you can not
clear the confusion” etc eic

So we had pomnted out all these things
We have been campaigning agamnst  this
from that time I sk Did your party
do any campaigming at all at any fime’
Did the Congress Pasty take up a plan
of educating the prople on tiis issue at
“any time? On the contrary, your party
itself divided 1nto mner party quarrels bet-
ween two very big people—onz the Chief
Minister and the other man equally big
This unfortunately s the postion There-
fore your party was equally divided and
this gave strength to all these clements
This 1s what has happened

When the Ahkalig deuded to have
a mor~ha on the 3th of September,
1982, on behali of our party, Com-
rade Surjeet had wric :n a letter to
«he Prime Minis "= 1 whi¢h he had
Luinted out

‘Whereas the Akalt lgadership by laun-
Jhing a morcha at this stage along with
Sant Bhindranwale has played into the
hands of the extremusts, the State
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Governmnt cannot be exonerated of
its role 1n worsenwag the situation To
substantiate my point, I give you three
mstances Firstly, the policy of arresting
people and killing them m lock-ups and
then making them out as deaths in en-
counters only provides grist to the mill
of the extremists who »sre able to pose
themselves as innocent and are Jooked
upon as martyrs Secondly, the st.tement
of the Chief Minister about the imvolve-
nment of Bhindrawale 1,, the attempt
on s life before es a.lishimg all
‘ucts and  apprehendinz the cul-
I sts »

This 1s what 1 pomted out here some-
time back and the Homs Mimster had
agreed that this was a very unfortunare
statement—

“

shows mmmatarnity in Jdealing wyh
a very difficult and complicated situa-
tion Thirdly, the genetal round-up of
Akalss 1in the mght »f August 27-28,
1982, throughout Punjab was nothing
but an act of provocanon which 15
bound to further worsea the situation
and play mto the hands of the Six
extremists who ue out to whip wup
communal tension 1n Punjab and 1n-
tensify the movement for separation”.

So, as far as our party 1s concerned, we
have been carrymng oa this campaign, we
have been approaching hun with a view
to helping you—to cooperate with you—
making positive suggestions for the purrose
of 1solating those people and solving this
problem This 1s what we "ave bhcen doing
As a matter of fact, i that attempt, when
the things became veiv bad we called back
Comrade Surjeet tor foreign countries, we
have asked him to come here so that he
can deal with the situation and do all
these things .t

¥

What do we find today” After all. whal
are the final things? As far as those reli-
gious demands are conceined, I have not
very much to say You are prepared
to concede them and T am not very much
concerned with that As far as the poli-
tical demands are concerned, Mr Badal®
letter shows that they won't formally give
up those things, but he 1s emphasising only
on ten points—four religious and six poli
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[Shri P. Ramamurti]

Thetelote, you should take them on theit
word, You don’t expect people to say, “All
right, I have comintired a mistake,  this
resolution is bad, I repudiate it” and all
those things. It mever happeuns in politics.
You don, do it and other people also don’t
do it. Of course, our party also commits
mistakes but openly acknowledges it. But
our party is an exception.

Now the whole question boils down to
four demands. What are those four de-
mands? The first lemand is the question of
Chandigarh. With regard to Tazilke and
Abohar, appoint that Commission, demar-
_ cate it on the basis ot villages with regard
to interspersed here and there where some
may be Punjabi-speaking and some Hindi-
speaking then have a rough  settlement.
But don’t have this corridor business with-
in the same country. You don’t have a
corridor inside a country. This is a bad
thing. Don’t have this. On the other
hand, take a principled stand. In the 1eor-
ganisation of States on a linguistic basis,
we took a principled stand and the same
principled stand should ve applied, and if
you do that this problem can be solved.
Similarly with regard to tae water quesiion.
About the water question, you can refer
the matter to a Supreme Court Judge for
arbitration and the matter will be solved
there.

The most impoitant thing they are rais-
ing and which, probably, you will not be
able to concede, is, greater powers to the
States—Centre-State relations. This is &
question which is raised by many parties,
many States and you cannot simply brush
them aside. I don’t want you immediate-
ly, here and now, 10 say, “All right, these
are the powers you will get” and all that.
Can't you agree fot a review of the Centre-
State relations? Ig that also banned? Ig it
so sacrosanct—the relatious that have been
put in the Constitution? After 32 years of
working of the Constitution, don’t you
find something  wrong and the Centre-
State relations  worcening? Why should
they worsen? In strengthening the unity
and integrity of the country, why should
we not create greater confidence in the
States and for that let us join our
resources together and go forward as a
united and strong country? Therefore,
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why can’t you accept a review of these
things? These are th= simple things. You
accept them and on that basis you «an
certainly have that.

I am glad that those people did not
decide immediately 1o intensify rhe agita-
tion, They have given you time ull the
19th. Therefore, for heaven’s sake, vou
need not wait till the 194, th: last 110-
ment, You always take problems till he
last moment and when things come v'ry
hot, So, long before that, within a wsak,
do it. You say, you want to consult the
Chief Minister of Rajasthan. You  «aid
it in your statement yesterday. The Ra as-
than Chief Minister can coms here im ne-
diately. They are at your back and c(al"
So, call all these people and find a s lu-
tion quickly so that the extremists  are
isolated. T want to tell you that in our let-
ter to the Prime Mimster we have asced
you to issue a White Paper with all the
facts in your hands with regard to the
extremists, with regard 1o the Dal Khlsa
people.  In the Consultative Comn itee
meeting of 30th September, 1982  the
Home Minister promised—that such a
While Paper will be issued. Even now /ou
are not coming forward with that so hat
people in thid country are aware of the
real forces that are behind this Dal Kh; Isa,

Therefore, are you serious about figt ting
this menace? My charge is that you are
not serious in fighting (he distuptive fo ces.
You are only saying  ‘disruptive fo ces;
disruptive  forces’ people should bev are
How are the people to beware? I recuest
you to come out with a white paper H ting
the activities of these people, whereicom
they get money, who are the powers be iind
it, and what steps you are taking abouit it.
It is always stated that CTA is behind t iem,
America is behind them. But you tave
got the Home Ministry in your hands So,
with your powers, can’t you trace  the
source of the money and, on that t asis,
can’t you prevent the pouring of the
money? These are my points,

SHRI KALYAN ROY (West Ben,al):
Sir, the statement which was laid or the
Table of the House yesterday conta ning
four paragraphs is rather disappointing We
thought that today the Home Minister will
add some more information on the bas s cf
developments that happened yesterday. The
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fourth  paiagraph of the statement i> a
little wrapped 1n mischief. The subject is
so tense, mixed with strong emotions. It is
such an emotional subject as can create
tension where there is none. But, never-
theless, we have to spell the blum truth
which the Government nas perhaps avoid-
ed, as it is avoiding in all other cases.
And that is why we find complications in
Assam, in Mizoram, in Nagaland. And now
it is there up to  Pumab. Wz do not
know what next. Such s the efficiency of
the Government which is ruling the coun-
try today.

Sir, on the basis of the statement that
was tabled yesterday, we welcome that
the Prime Minister has indicated that the
religious demands would be accepted sub-
ject to details. We are only asking you:
Why could these not be acceptsd before?
Why was tension allowed to mount? And
if you accepted them, what are the reasons
for the delay in implementing them? On
this, the explanation should come today.
We are very firm about it. As Comrade
Ramamurti said—and he stated the truth—
unfortunately it is the CPI and the CPM
which are out in the streets to bring about
communal harmony, And that is why
our party Secretary, Avtar Singh Malbotra,
has been threatened with death; that is
why Jagjit Singh Anand, ex-MP, has bLeen
threatened with death. Our people are out
in the villages creating harmony whereas
vour party like in Assam is disintegrated,
paralysed and your people have taken
shelter in Delhi or elsewherc. .

SHRI ARVIND GANESH KUL-
KARN1 (Maharashtra): In hotels.

SHRI KALYAN ROY: ...or in hotels,
as 1 am told by Mr., Kulkarni. Today’s
and yesterday’s papers stated two things
which are unacceptable to us completely.
Harchand Singh Longowal had told, “We
will not rest until (he demands contained
in the Amnandpur Sahib resolution are
conceded”. He also stated, “Nor will we
allow the Governmenl to rest.” Our {irm
view is that the Anandpur Sahib resoludun,
as is intetpreted, is totally unacceptable to
us. Tt cannot be the basis for negotia-
tinng, be-rase it is plainly, nakedly seces-
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sionist and can lead to further division
of the country. As a matter of fact, it is
surprising that many of those who left
West Pakistan are today drafting the reso-
lution which will lead to creation of not
one India but many Indias to bz swallow-
ed by the Super Powers all around us. I
would like to know whether the Minister
is prepared to give us a categorvical assu-
rance that the Anandpur Sahib resoluion
cannot be the basis of discussions.
Mr. Ramamurti has stated,
which has also been stated by Mr.
1pM. Longowal, that the Sant was sure
that all  States in the country
would demand more powers. Unfortunate-
ly, it is not that Akalis who have raiscd
the issue. The issue wag raised by the
Left Front Government, v which Mr.
Pranab Mukherjee was also a party, in
1967, for more equitable distributioa of
powerg between the States and the Centre.
The way the Centre 1s directing the cco-
nomic, industrial and iiscal policies is lead-
ing to gross discrimination. More and more
powers are being centralised with the Cen-
tre, which the provinces are being treated
as municipalities. The «ituation has be-
come intolerable. Therefore, we also hold
that the time has come for a thorough re-
view and study-in-depth, and ycu  should
discuss immediately not only with the Aka-
lis but with all the political parties und
State representatives to see why this ques-
tion of aatonomy is getting raised more
and more, where you have gonz wrong,
or tell us where we have gone wrong.
But in this Round Table Conference
some other demands of the Akalis can
be raised and settled,

My third point is whetoer the Govern-
ment of India and the Home Minister can
give a categorical assurance now, on
the basis of so many things happening in
Punjab unfortunately for ihe last on: year,
that temples and gurdwaras will not the
the sheltering places for murderers, smug-
glers and absconders. This is a most up-
fortunate  development which has taken
place. Known criminals are seen to hide
in mosques or temples or gurdwaras and

the police stand impotant before the gates.



»

323 Certification on

[Shri Kalyan Roy]

This is one aspect where now the time has
come for the Government of India to take
a firm stand. Nor Jo we support the stand
that the Asiad will be paralysed. This is
absolutely an anti-national stand. We stand
for the .unity and equality of all na-
tionalities. We stand for the integrity
of India. Unfortunately, the Anandpur Sa-
hib resolution is not going to help vs, and
should not be the basis.

There is one thing which is surprising
ps. This Government which is so mighty
powerful in arresting hundreds of workers
in Bombay or in coalmines—the strike is
allowed fo continue for ten months—is
proving so weak before the Akalis. There
was a news yesterday in the ‘Statesman’
Akali Threat Scares Ministers. All _ the
Punjab Ministers have cancelled their tours
and are staying at the headquarters. The
police have told them to do so. This is
the position in Punjab,

SHRI SADASHIV BAGAITKAR (Ma-
harashtra): That is why jails were taken
over by the prisoners and the Govern-
ment was informed accordingly.

SHRI KALYAN ROY: If thisis the
situation, what is the answer of the Home
Minister to this? When the law and crder
has totally broken down in the very eyes
of Mr. Sethi and the Primz Minister, what
is the remedy for that? It is mighty and pc-
werful in the case of the workiag class,
mighty and powerful with the Kisans and
the landless labourers, but so coward and
so timid before a gang of people who are
openly inviting the leader of the fascist
military regime, Zia-ul-Haq, to Amritsar—
open invitation, as if President of a country
is extending invitation to President of an-
other country, Would you allow the situa-
tion to continue like this; or would vou
jake a firm stand? Your party is disinte-
grated. That was there in the very begin-
ning. Our party peovle are getting mur-
dered in Punjab. They were removed from
houses. What are you doing about it?

Sir, before I sit down, T tell you thut
we walt some categorical assurance sp that
the germs which w: find in many places
may not spread further and the integrity
of India may remain united.
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And I want the Housc io appeal o
the Akalis to give up this line of dividiig
the country and come to the mainstrea n
where you can sort out some of the pro»
fems. Some of their problems are our
problems, like State autonomy. I appeal ‘0
the Home Minister and also to ths Lead r
ot the House not to tinker with the Sta e
autonomy in this manner. This is becomil g
a highly explosive subject, and if you d-
lay calling a round table conference to r ~
view the State-Centre relations, there wil
be many more Staics tomorrow which wnil
be clamouring for independence. Thank
you.

SHRI  ARVIND GANESH KU!-
KARNI: Sir, T am not going to take muct
of your time, since the whole situatic 1
has been very lucidly expressed by my
friend, Mr. Khushwant Singh, In the bact-
drop of what has been stated, 1 want t»
ash direct questions so that we can gt
an appraisal of the Government’s inter -
tions. Sir, as I see, the Government has
no coherent, logical policy. It is a policy
of ad-hocism and administering decisions
by fits and starts. When I complimented
heie the Prime Minister for taking a bold
stand in releasing the prisoners, at that very
time you youis:If gave an impression that
you were going fo accept certain of the
demands which, in your estimation, are not
very serious and can be easily conceded.
This cordiality which was created by the
Prime Minister’s action has been wasted by
the administration. Thnat is my first obser-
vation. T would appeal to Mr. Sethi  that
time is still there. It is a very dangerous
situation, as I see it. My party people and
I myself have gone there und we find that
the position is very bad. And these appr
ches are not proper.

About the Anandpur Sahib Resolution,
my party has also discussed this problem
and the President of my party has discus-
sed this matter with Longowal, Badal and
Hindu leaders of that area for some other
purpose. Sir, he has been given to under-
stand. as Mr, Khushwant Singh has rightly
stated, that there is a move to re-draft it.
If you concede some points, they are in
a mood, they are prepared to re-direct it,
whichever demand is no! proper, not in
the interest of the country, not in the in-
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terest of national ingegrity. I have got the
highest respect for Mr. Swaran Singh. He
was President of my party. He was an hon.
Minister here. But, Sir, the deputation of
Mr. Swaran Singh itself is a negative act.
He could have sent Mr. Khushwant Singh
and he would have done it very pleasantly
and without rancour because, you know
Mr. Swaran Singh’s image is that if you
want to delay something to somebody, you
send Mr. Swaran Singh. (Interruptions)

Mr. Mittal, T know. {§o& ST, W{TH! &
B AT E HATT | '
What I want to say is that Ihave got the

highest respect for Mr., Swaraa Singh, but
it was mnot proper to send him.

SHRI SAT PAUL MITIAL (Punjab):
You cannot say that. He is not here to de-
fend himself,

SHRI ARVIND GANESH KUL-
KARNI: What T wanted to say in this
connection was that the approach was not
proper.

And thirdly, I have been harping on
the problem of  Cenire-State relations,
They have all along been saying, and they
have stated today again, that they feel
that they are second class citizens. Why
should they say so? The Sikh race  has
defended this country for thousands of
years and they are occupving a very im-
portant position in the military. This type
of approach will hurt them. On Centre-
State relations, the Prime Minister  was
reported to have said the other day that
when the States and the Centre have got
rapport, have got the same ruling parly,
then their problems are studied or  ap-
preciated better. And yesterday the denial
came. What was the time-lag? And by
that time, whatever Karnataka and Andbra
Pradesh had to undaistand, they have un-
derstood and whataver any State had to
understand, it has understood. If  really
she wanted to deny, cither ber Irforma-
tion Secretary is not taking proper cogni-
zance of what has come to the press or
the Government wamis to take political
advantage of the statement made by the
Prime Minister. On this account 1 say,
suppose the Akalis feel that il this were
the attitude of the Prime Minister, then,
what is the use of fighting elections demo-
cratically, it would be better to go to the
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streets, you  imagine what will happen.
And then the Prime Minister’s statcment
about regionalism. What clse can they do?
You are concentrating ali the po-
wer at the Centre. You are not allow-
ing people to grow. You have dismentaled
out any dialogue. Even no dialogue was
is what you are repaying for in Punjab.
1 am only appealing in the interests of
cordiality, cordiality should remain. The
Prime Minister had taken the initiative. For
heaven’s sake, please do not be hasty. 1
rightly agree with Mr. Khushwant Singh
when he says that from the things emanat-
ing from the press and your own statement
there is an underlying idea that you have
become suddenly tough. I am aware of
what the problems are and I am also
aware of your political stakes in Punjab,
the fight between your party and the BIP
and you are trying to score out each other.
Don’t do that. This is a national problem
and I demand of you that only objectivity
and nation’s interests should take priority.

Lastly, about the release of prisoners,
whatever has been demanded by them, out
of them, as I am fold, if there aie hijac-
kers or those who have killed my friend,
the former Rajya Sabha Member, Shri
Jagat Narain, they should never be con-
doned. But at the same tin... hatever
other stern  methods you can use to
deal with this problem, I invoke you,
do it.

7. Fadw T HET (I
T_w) : AW, oF a3 i faed
qT g9 AW =J=1 FLIE & | Hvga-
g fag St & 7 #@gwa g
IR 9% gex Wl W oagt W
feafs &1 aum fomr 3 1 SEW
Jiw & war g f wrer agr % gedr
¥ wEe FTH Ag SoRm | afew OF
U T W | WS @ ARy,
arfepT agi ax FAF Y 7 Tl
Z7 g1 & 9 A5 T Avg Al
FT T, AT T QT R
A AT GO | [T TW qg &
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[ Fagia gq@ W3]

fe TR qTEd FT TEqT & #4AT 7
IgHT TAF AT AT W&
O TS aF Fs - wfasg  emrer
i #fusa & I 7aag ag § &%
fagdr @R g g9 AW 4,

Tar g foad  wan dfagm w3t
T 1 WY g 475 A A AT
A @ faE g oW s
F Ay 1 39" S g faEr o
¥ @ wgEara &1 faw gy 9r
@ e s oag 3 f5 mmAeagy
RS FT SEqTE AT § | SEET A9
| E qE AN SEE g,
st fredt s 9 ®T gAvar v
Ig4 9% g fF SFwr  we
g =rfgr FFw 3 fawdi
g w1 wvw g fawy siar
ol g Arfze 1 (Fadq@) o7
v= fawg #g Aifsw, & S99 fauai
¥ 39 qua ST w8 Jvgar, afeT sq
a@ w oa F owR At gfgma
wfe, wrd off TRl SE OSRAE
T T AET FT gFAT A A F
LA § THIL ST TR FHL |
afz MARYL wEE H OFE qAHAT-
aEy wes §, SAFr  @@w g Al
IqF AU T HE ST
gEifadt ¥ F T@ gl L T @
erse g ardr wifgn | A 90 Ageg
¥ qom wgwm g R ImA W
gwifemi & T A g owgar
IF 4 g WS AQIA ¥ S
I JadT gt & @ saw
TARYE TRT & J@rEd & e H
SEA ¥ wEr ?oafk wE aw o
W oaEdd A OEaErd we

Gty
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g A AG AFT [ gET AfEq W
FT S TIAAS ATET T S Fo @I
g, fag &1 § g gOR ARy s
g 9q4 W ogx fagww A =i
gt #r Ty B, AfFT IF ¥ .3
4 faoat w1 ®i® T AR faam
TS & 9™ g, arfaeda F qrF
g 7z w3t w41 &, AfEw xg arg oA
T A AR gHET AEATHIT B gH
T R HFIT TG T A | G
IS FTETEF A0 afsar g | 9
g AT g [EEX W oagd a9l
aaT g5 &\ IaN T 9 &
AFT ARNAE Arfs 799 IFR F 9T
q 1 Fr gifqeqa F 9 ¥ I|A
TF WX ¥ @ agr fF arfaeam
T ? UF qC6 A GIATNT gAaq-
fag &Y &1 ag =gom &8 & =1
TIFAAE AE AT | qg fame
g € Sa¥ §, AfFT ¥ 979 gard
IW A A3 dar Ty g F oavEqa
¥ odur awr g 1 F oga@ gal &
WA A& AG F, ALRA TAAT
Fgw wgw g f& o9 F 9w oA
TP WEOSTS F g Al S
e dqEy gar g9 g, ag Agl-
9 FT AT TAFR FE FAMAT
TAT B0 WMIST ATHT FTAT AV
I hFar mT A, @R a3
fafogaar #x & f5 zaq =1 F9
T g, S B8 g wfaw g
S AR gF I TW B, AT F
W@ ¥ A wa Af g fa uiws
FiadrT agEd (AT g | e &7
wre g A4 waw fgg g ar faw
qr [FA TE F AT F AT F
faw $ta JaR w8 Har | 3g BiE-
ME TW Af FraF @y 2 Ay |
afFee wew ag & @ osar o wa-
M ww fowar aifes @@ sr
T #ar Fmafaxr mwwmaard 3oar
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9 FHTEE TRl W wel s F
fag g8 fagr s@r § 0 @ aw dR
g F SemAr =Rt 2 o g e
ar d@ray F1 freem fwar g
¥ gfew & Tar afi A =ifkg
AW A AAR N qAF A F
qa:amarmﬁ@m agy far
I AR TR F I ¥ g:fﬁ\%rr{
grr wfgg 1 &vw ¥, AT 1927 ¥
A T qgT ¥ I @S gu § 1w
gag dar wx W & f& 3= w0k
qRE & aFey w0 g | AW
dfgart a¢ & 8 § awaar § =
AT <@ FWE A W g, fEd
faQy T A avERY ¥ a™ A}
a2 frar ) 9g Qg | d3r g
at & T faerarr aa (Arg) o
2 mafrg d@fegm & dweEw &y
arg@FAr g1 A1 H@N, dfaw
TR F fq=ErR @@t arwmar aw
T fa & ol WRw N AW 3
qeyey w9 g 9MfET | ¥ gfw
# am Ay ofefeafa # q9@EE 3
AT F W T I fa=Fre wEr
Ifra 7 grm

g IF AEF qraedl AT OAW
2, WA wwmA dsar A1 AR W
BT gy F 1 Afwa K w7 T @
g o o o @ wnsml @)
ga fyqr S, @1 IR/FT wAAT A
T g o argel 9T o AMR
g7 feax g1 ) dfww S aw
TtfaE afaare #T [ara g 99
qesfr ¥ @A AT T A
3IF AT AT AF I oM

v oA § oA wg AwE
g f5 R, af=z, afes, fremy,
¥ gak uwfgg wwm & 1 Afew
gaver a2 & 5 @R ¥ owge ¥
qfer @@ A & OFT AT aA
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AN T 1 SHE g ow .9ar
FE ¥ 9T qafwm {8 for FT
3 W gfas g ¥ 91 aF &
g AW A & \ @ oaw §
THE W OWREY qRTHE TErR A
for 9 @ 3u awy g Afwd
FAR A> sito gferm & 7, ag
TWR T AR 99 T 41 A A%
W AT GST AT M, SN WA
g gfam @1 T F AR WM
FT § MW TR FT AT
W W &, AW ATHH FTRY "G
adY g, wfem wwr o8 § f s
st wgt v wafw wm w7 ds
A #ww e, wfwe, wfemz oot
fmmﬁgfwama% T}
a Agr g & wmgar g o S
mra'crﬁrasﬁ%mgr%arga@wm
g @ saw wrfge o oag g
¥ W w1 feme aamy W)
g (%muwﬂ'a'ﬂ)

A =AY, HF Ag A arar
7 TET AT E | TF O [N
%armgra‘t%ﬁ%lmrraﬁsﬁﬁ

grar g fF @0 Smwrd wed @Y,
HAR I N IE &, T gl Y =
F ATERN Fwmgd a1 . wrdo
FTaATER A g & fow e ¥
T & TOWMET & Fgi-F A9
TFI WA &7 e W< g
qg WIS T AT g | I A}
&Y e forg & Tegfa Y &) Ty A
¥ agaa § § g3 Y @g 3 IR 9y
W T Rrmaw wrQ

{
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| =t Sadta |t A1)
&3 foad art aF v g d, Wy
7 RGTE, FASTH Fq(GUT ], WAL
7w g AR T Wy,
sH W tEAFA W o UT wy
FER A FFfad  Fear rfgd |
E Y A wTll @ GE dr

SHRI V. N. TIWARI (Nominated): Mr.
Deputy  Chairman, Sir, the statement
made by the hon, Minister on the Punjab
situation shows the concern of the Gov-
ernment to save the state and the coun-
try from communalism and separatism. I
would like to know from the hon. Minis-
ter what were the bottlenecks which stood
in the way of settlement. Sir, as far as
the political problem in Punjab is con-
cerned, that problem may be in all the
States of the country. One can deal with
thein, Political parties can deal with them.
As far 4s the relations between the Cen-
tre and States are concerned, over which
my hon. friend was exercised, certainly
they are problems which may be looked
into. But I am more worried because I
come from that State. Sometimes these
political problems and regional problems
ultimately turn into communal problem
and, being a border State, it has interna-
tional dimensions also.  Therefore, the
problem is serious not only for Punjab
but, to my mind, for thé entire country.
Sir, in regard to the meeting at Manji
Sahib, the slogans of Khalistan, and
threats of tearing the National Flag, the
House must show not only its concern
but tell the Government to deal with these
extremists firmly. The idea of a theocratic
State in a secular country like India can-
not be tolerated by anyone.

Sir, as in the statement of the hon.
Minister, religious demands could be ac-
cepted. My submission to you and through
you to the Government will be that as
far as ‘Bani of Gurn Granth Sahib® is
concerned, not to talk of Jullindur and
Amritsar; T would like it to be transmit-
ted from Bombay, from Lucknow, from
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Jaipur and many other AIR stations.
Namdev belonged to Maharashtra, And
if Kabir is recited from Lucknow and the
‘Bani of Guru Granth Sahib’ is recited from
other stations, what are we going to lose?
Shri Guru Granth Sahib is, to my mind,
only a link between the medieval national
sensibility and the modern Indian sensi-
bility. People ask why Chandigarh was
one of the bottlenecks. Mr. Deputy Chair-
man, Sir, I had written a book as early
as in 1967. ‘Language of Chandigarh’, in
which the villages around Chandigarh—
Sarangpur, Kanthala, Khudda Ali Sher,
Tawa clearly proved that 822 per
cent, 86.1 per cent, 98.4 per cent and
91.56 per cent speak Punjabi. What is
the delay in  implementing the Prime
Minister’s Award of 1970 which should
have been implemented in 19757 I would
like to know this through you, Sir; from
the hon. Minister. My suggestion is that
whatever is acceptable to the Govern-
ment, it should be announced to wean
away the public from the extremists and
the separatists. That is one suggestion of
mine.

Secondly, I would urge upon one
thing. Prime Minister Shrimati TIndira
Gandhi gave Punjabi Suba in 1966. She
gave the Award in 1970 that Chandigarh
to be a part of Punjab In 1981, she air-
dashed to Chandigarh to save Punjab
from communalism. In 1982, she released
all the Akali prisoners for restoring
normalcy. IF the bottlenecks have core,
there are still 15 days. Let her keep the
injtiative in her hand to save Punjab
from communalism and separatism which
is essential for the solidarity and the in-
tegrity of the country.

=it gta:z feg | !a‘ﬂa (gomg ) :

[:v-mﬁv-.r— B i A

ot Fecft i maa%m qz%ﬁ
ﬁmmaﬁr @wﬁﬁmq@a%
& @i B w%wcgs
T2, & e gy fag ot ¥ e M
fog o=y & Y& FW™E Fle
frr § oo &R ¥ © o
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FF FAQAEIE  FTA AFEA | I
age W98 A FgERr dw frar
IR FUAS & AIAT W IZ FI AR
Wr  aga 37 T fF g qga sarar
s & @rEr e s fag A
ug =g fF qaa fasrer 947 A103T,
TR FrHL AN g | ag faqgw &F
e mfre fag oft ¥ faage ad
FRIT | TG TG A AT Ag § FF gaa
T@ 93T 9ET 9X P FAI fEY
qr g1 gt 1 1 have my doubt about it.
A Gy ged T wE A W
IR Temfaa fag S § eIy
WA ogeh oaw DAt fe
AT T ged A 2 daeedy
T IHFT GGAT FIW FR @S
§T AR wfRgT @ Af ? s
mfaw fag st TE ¥, IA9Y wwar
fog ai AR feg ad ¥k Far
A, TR ™ aw™ ag 9% frw
T A AT T ® AT ey
TWAE & AEAT T | AfrT AR
A ST FT AT A FT g
EfF e 3 aen W 1 A
AT S TE Mfgee fog of ¥ e
FIIE AT FT BHAT F GFATE |
T T garard e ow s-10a
15 ARfRAT A FALY T A WK g2
IgF UNISE I AR I IW
I FTHAAT T I fF gER I
g TN §r owR A WiRRm o

I hope, Mr. Khushwant Singh will not
mind it,

SHRI KHUSHWANT SINGH: I have
been quoted out of context. I never
mentioned this, Mr. Deputy Chairman, I
mentioned the historical event of 1699.

> Azt Wgafag fag (o
NAW) : F TEwEr qud A o

t
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uY geder Tag Eewler @ g &)
frard Famom fF T@er SR SgEr
qumAaT § ... (3TITR)

sy, % wemar § v @ Siorae
Iga Nw Ffew wRE F, gAEeR
aEd 1 F WA ferew §
I A AT A qagT @
i Hifawr A & | AT I Ag & R

| FWTEg WAl TGS Wr? agsaw

I AT I AN\ FA TG T
it oy Far Difer g wr saF
ar & featfer gf R AR ag Fgrwam
fe @@ w— wfeamF gd aw
AR qUF TR 17 T qAd F WY
qsf ag ¥ IS § & oA -
T I & HAg T8 wgar v
oFrE AT F AR Fmard
W ge Twte i 9
g S WY ¥ anfaE™ F TR
A &1 X AA@T HF A
ST AT WALGHT Z Y qgT I
Freek Hwr g ?

TEEF AT AT g A1 T o &Y DA
B & AAAT AGH EHA & AgHI F
ger fFar war fodom & fag A s
gt Hggark AT 198 AT HTH
& ¥ dfwam ¥ fagsa o ok
ag feqdgs S A qF ag WA
g fF T a9 T I~ QAT
e ) T aECEr Eor fr
g e 39 a<E feemd®r &0
TH AT I AT WY AT TG
wfeq for wfrelt i & g T Dfafera
e § | wEE @ T @ Sfafewa
ot | s uF fadwfr gEera
wags FAT g WY oy Ty
I AT W A W & ! e
e fagi ¥ IR FX Y
Qfafera A7 & 9@ &1 Tg
g% Wigr e g, A FE @
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[e7- m=7 w1g4 fag (@g ]

A5 Fg g1 = foEl & gdaew
F TFATEE F foeeq femrsyg
X wrg ¥ ag o ifafewa d aar
@I £ |

Fog a@ Awar g fF felisia
feaiesr #r AW @wr 9@y AR
g & W FFm F awr fdeg
fewrea AW A | T IS EET A
qUY e § WY Fgr ——

“The Prime Minister indicated to
them that all religious demands could
be accepted; of course, subject to the
details being worked out.”

Y wgFgIwAIEfE gw dFw
7 FO | ag A 9ET F AT
T FF 7T &eolr &, TE ST 2
AfFT gy o I § F IAET
FfgAexat a<FT 7 Y faar, Jav 7
% Fgd GOF gL A IAH
org faar faqa f&  faggma @l
fegast & & 1 &fww 77 weer
frar wadgee ¥ ff 3T ®ire faar
™ T® ¥ 7w sAwr  fofisg
fearea ag M am &t FC, FTHI
IAD! A A a1 IAFT HY BIIET T 0

7t AT § TF TR A FEHTFAGC
fastt et faarsmrg 73 dam
fequm & fau gar & ar feal &
fag a1 Fxgwr wvgar g fx
gz fagisr &t aweradf & w3
AFAT A & ffafesd @agr §
ag feefrsra fewfga gHar e A4
@rad draga & fa@ S e
agf & Gifafews wae 7§ &
Tz guaAa  fF avEe gaF wir w2
A FEFT E F1 ARG FMO
Ffo Ao s faard f&
2 eUA QUTATER 9K | S0 yHg )
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IAE TAE F50 4 TO U W 99
FSAr g, AL AE WEA B FE G
feae:  wwige Rma § Wio U
A A WEITE L W g 29
qE A HLATIZT & AT SO
awifgdt & A wdw @ g §
AfFA wg wA AT T W T
aFES | §F gZ O 3Ny w1y
@ g Fag svEaw 7di g Alea
g fam 0Ty F1 a1 TFa A
FTAGTE B 37 94% arg 83 511 @
g 1 gwfau Fagmr fr fagi o fodisig
femiey  eaix &1 A= q4r Fifgw
AR T afifeaa femiza §, faasy
gt ot ==t g€ § 9@ orfalsdr
Hrz giar =Jfge 1oy gaifant
AT Al €1

I A@GIGHT WA AT
FWAC I

SHRI SUSHIL CHAND MOHUNTA
(Haryana): Mr. Deputy Chairman, Sir,
the statement of the hon. Home Minis-
ter shows at least one thing. Tt is that
they have got up from a Rip Van Kin-
kle type of sleep, a torpor and they
have expressed at least a desire to tackle
the situation, In our own country, we
call such a sleep as Kumbakharna nidhra,
which is only broken by sound of
drums. Not otherwise. The problem, as I
understand, in Punjab, is four-fold. First-
ly, it relates to the territorial adjustment
of Punjab and the neighbouring States,
Himachal Pradesh and Hary#na. That
problem cannot be isolated and discussed
with one State alone, There are two
vital States, Himachal Pradesh and Har-
yana. They are both concerned. The
second problem is the religious demands.
The religious demands are very simple
demands, very innocent demands. These
demands could have been conceded with-
out any dialougue. Even no dialogne was
needed. There was not much of the need
for agitation to be prolonged or the Gov-
ernment trying to see the progress of a
community or of a nation or of the peo-
ple. These regilious demands could have
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conceded. Then we have certain deinands
regarding changes in the  Consuatution
based on the Anandpur Sahip Resolution.
And the fourth is the law and order pro-
vlem created by the .lumberous torpor of
the Government. lorpor 1 say because
m 1956 the matier was taken up when

Sardar Pratap Singh  Kairon was the
Chief Minister of Punjab. At ..t time
a representative committee comn ' ‘ng

almost of all political parties and com-
prising also of the Akali party sat rouui
the table and a solution was evolved
where Hindi and Punjaby speaking regi-
ons were demarcated, a formula was
evui.ed where Hindi and Punjabi speak-
ing regions were envisaged. Subsequently,
again in 1966 a meeting was held and
in 1966 they finally decided that Haryana
and Punjab could be formed on the basis
of the 1956 formula except that whereas
in 1v%5 certain districts, tehsils or Zails
in particular cases were particularly con-
sidered to be units, they said ‘villages’
which adjoined each other State and
which speak the language of that State
could be treated as a unit. People com-
manding influence, confidence of the peo-
ples of both the States participated in that
meeting and came to a conclusion, And
they finally had the Award. Now I can-
not understand what happened, why this
long time has elapsed between this under-
standing and the Award and till today.
They could have easily implemented it.
Chandigarh could have been easily trans-
ferred. The other areas, Fazilka and Ab-
ohar, could have been given to Haryana.
Other areas could have been decided by
a Commission. ‘There was no dispute
about it. There was no point of creating
tension. but the Government slept over
it. Why it slept over it T do not know.
The hon. Home Minister will make it
clear whv they did not appoint a Com-
mission, why they did not transfer Chandi-
garh to Punjab, why they did not trans-
fer Fazilka and Abohar and other areas,
why these States were not made again to
sit round the table and decide off the
outstanding issues. The Government owes
an answer to the nation. These are the
problems, basic in  character and once
we have grappled with the problem, it is
imperative that the Government must,
with full speed, implement these things.
Non-implementation  smacks of the old
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imperialisic type ot regune, waiting for
the people 1o agitate, to prove theirr pro-
wess and then the Government comes
foward to recognise their demands. In a
democratic set up you do not have to
wait for the people to piove thewr pro-
wess. Here you have to look m advance,
you should hnow what the aspirations of
the people are, what they want, what
should be done in advance to satisfy
their aspirations so that these agitations
are not resorted to.

1l can understand there may be com-
plex situations beyond probably under-
standing, which crop up once here and
once there, but not every time, Everytime
you find sirike here and there, everytime
you find an agitation going on here and
an agitation going on there. All types of
agitations are there in this country. The
Government never tries to even have a
dialogue with the people. Finally they
arc able to fill the jails, This is what is
happening. I think it has been tried and
the way the Government is going on, it
also wants to try out the prowess of the
people of Haryana. I cannot understand
this. Certain areas are to be transferred,
the award is there, the understandings
arc there and those people stiil exist. I
have a document here which shows that
the people wh~ partcipated in the 1956
discussions in which this formula was
evolved were late Pratap Singh Kairon,
the then Chief  Minister, Prof. Sher
Singh, the then Irrigation and Power
Minister, Ch. Devi Lal, the then Chief
Parliamentary Secretary, Shri  Mau..
Chandra Sharma, Giani Kartar Singh,
and Shri Virendra of Daily Pratap Then
in 1966, the people who participated
were Ch. Ranbir Singh, M.L.A., Ch, Devi
Lal, Chairman of the All-Parties Action
Committee, Prof. Sher Singh again,
Chairman of Haryana Lok Samiti on the
one hand and S. Chanan Singh, Presi-
dent., SGPC, S. Prakash  Singh Badal,
leader of the Akali Party in the State
legistature on the other. So all these peo-
ple participated.

MR. CHAIRMAN:- That is all right.
The point is clear now.
SHRI SUSHIL CHAND MOHUNTA:

No, Sir. I-have a point to make The
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[Shri Sushil Chand Mohunta}
question is when all these things were
decided, why the Government has slept
over these all these years? This answer
ihe hon. Minister should give.

Regarding constitutional amendmeni,
in the statement, the Home Minister has
not said a word about it—what part he
accepts, what part he rejects and what
is the view of the Government, whether
it considers that the question of meet-
ing round the table by all the States on
inter-State relations and  relations bet-
ween the Centre and the federating units
is to be re-comsidered, or whether the
Government i8 of the view that this is
not negotiable at all? Somebody should
come forward, the Home Minister should
come forward to make a clear-gut state-
ment on this aspect whether the question
of constitutional amendment concerning
Centre-State relationship is still open or
it is final and not negotiable, The hon.
Home Minister hag not made any state-
ment on this point.

Another important things is that be-
cause of the circumstances, a law-and-
order situation has cropped up and we
feel as if we are sitting on the brink of
a volcano in the Punjab State and it
may erupt at any time. Who is responsi-
ble for this? And why have the things
come to such a pass? I quite agree with
my hon. friend, Shri Khushwant Singh,
when he says that still the language is not
a language of negotiations; it is still a
language which speaks of strength. You
cannot negotiate like that, talk with peo-
ple of equal status across the table. It
is a separate thing that today you are
occupying the seats of power and they
are not. But vesterday S, Prakash Singh
Badal was also in the Cabinet. So you
cannot talk to people of equal status with
a threatening language. And you are not
talking to one or two persons. You are
talking to a whole lot of people. Tt is
not a communal problem. 1 say so be-
cause the religious demands of any com-
munity—whether it is in Punjab or Tamil
Nadu or any other State—should be acce-
ded to. The problem regarding the
inter-adjustment of areas is & linguistic
problem and it was recognised long
agt  that such problems should be
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solved across the table and there
is a mode prescribed for it. On the
Anandpur Sahib Resolution, the Govern-
ment must state what its reaction is. On
that point I am very sure that if the
Government is earnest in meeting it and
is not standing on prestige, it is not a
difficult situation and an agreement bet-
ween all concerned can be arrived at. But
the Government must realise and the hon.
Minister must realise that it is mnot
only he and the Chief Minister or
one or two other persons who can
be involved and the discussion held,
but the discussion has to be with
the real representatives of the peo-
ple whose hearts and minds are suppor-
ted by the people, by the masses. In
these negotiations we find that in 1956
the negotiator or the person who brought
about a compromise or settlement was
Sardar Swaran Singh, He said then that
he would not at all agree to this idea
that the States would be divided on a
linguistic basis, and today we have again
sent him. T do not know what the inten-
tion is. whether it is to stall the whole
Jiscussion. Therefore, I would again ear-
nestly request the hon. Minister that if
a serious attempt is to, be made, then
people from all the three States, especial-
ly from the State of Haryana, should be
associated with it—not those people who
are just manning the Government but
those who were there at the time origina-
lly when the agreements and accords
were realised. The last point. . .

MR. DEPUTY CHAIRMAN: How
many last points?

SHRI SUSHIL CHAND MOHUNTA: I
won’t say anything more than this.

When you have finally realised that
all calculations and all arrangements of
the present Government in Punjab have
failed, how is it that up to this time that
Government is still being thrust upon the
people and tolerated and why was Presi-
dent’s rule on Punjab not declared so far
and why is the Government sitting pretty
over ijt?

DR. SARUP SINGH (Haryana): Sir,
originally Mr. Rameshwar Singh was: to
speak but I thought he might introduce
more heat than necessary. So, T chose to
speak,
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MR. DEPUTY CHAIRMAN: Thank
¥ou very much....(Interruptions)....

DR. SARUP SINGH: Because, he is a
very militant kind of person and I am,
in the language of Mr. Khushwant Singh.
frore or less like a Jain, not of course,
from his State but from another State,
though he doesn’t knmow that Jains are
extremely hard nuts to crack. Not me!

SHRI LAL K. ADVANI (Madhya
Pradesh): No reference to Mr. J. K. Jain,
1 suppose!

DR. SARUP SINGH: Kindly don’t put
me into difficulties.

Mr. Deputy Chairman, first of all I
would like to comment on what Mr.
Khushwant Singh has said. I, in fact,
came to the House this morning largely
to listen to him because T thought he
would help us find a way because it is
a very difficult situation, and if I were a
Home Minister today, I would really not
know what is the straight answer to a
very difficult question like this. It is not
that the Home Minister is not concerned
and not anxious to find an answer, But,
how does one find an answer? I noticed
three positive things that Mr. Khushwant
Singh has said. e PFirstly, he said, talk.
Very good, talk. How do you talk? They
refused to talk to the Government of
India. My information is that they told
the Government of Tndia that they will
not talk to anybody in the Government
of India unless their demands were met,
and Sardar Swaran Singh was selected to
go there because he was the only indivi-
dual who is acceptable to them. No one
else was acceptable to them. However, if
they are willing to accept Mr. Khushwant
Singh, T would say, Mr. Deputy Chair-
man, let the House send him. Let the
Government not involve itself or, let the
Government involve itself. If Mr. Khush-
want Singh can find an answer, let him
find an answer because the country needs
an answer. All of us want peace. We do
not want the Sikhs to feel alienated. The
tragedy is that they are feeling alienated.
Tt i3 not a ouvestion of a handful of Aka-
lis, Slowlv and gradually, this feeling has
gone E&ven to the most ordinary
Sikh that he i3 being discriminated
apainst. even though he is not being dis-
criminated against.
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Peopls do not go by facts; they go by
feelings. Don’t forget that in 1945-46,
ordinary Muslims could not understand
what Pakistan meant, where it was to be
located. They came to feel, “O!Yes. Mus-
lims must have a separate land” and the
enlightened Muslims who wanted India tu
stand as one slowly and gradually got iso-
lated and the country faced partition. Ia
1945 in Punjab itself there were Muslim
leaders who said they did not want parti-
tion, were opposed to pakistan and yet
this virus spread in such a way that by
end of 1946 they were silenced. I greatly
admire Mr. Kushwant Singh. Some work
should have been done. Unfortunately, the
tragedy is mot with the Government of
India. The tragedy is with the politicians.
They are extremely weak when they
come to two things. The moment religion
is mentioned, they start shaking and
trembling. Some priest came and occupi-
ed a piece of lahd which was the proper-
ty of the Delhi University and construc-
ted a small hut and called it a temple.
The Delhi University, with all its might,
could not remove him from there because
everybody said that there was the tem-
ple. Who had built the temple? We know
that there was no temple there. Some-
body had built the temple overnight, The
next morning it became a vital question.
The whole Tndian nation could not do
anything about it. Then it became a tem-
ple. We could demolish it because we
could expect after all that nobody could
say that it was a communal question be-
cause it was a question of a Hindu. If
it is a question of a Sikh or a Muslim,
everybody is helpless; ~Why are you not
able to look at the problem on merits?
Why do merits disappear the moment re-
ligion is mentioned. Mr. Khushwant Singh
may be correct. T may be correct. It is
immaterial. He is a Sikh: T am not a
Sikh. The fact is that both of us are so
similar to each other. In one sense, of
course, we are not similar. He is a very
distinguished man while T am not.

DR. RAFIQ ZAKARTA (Maharashtra):
He has a beard; you do not have.

DR, SARUP SINGH: Excuse me. 1
can have a beard tomorrow.

1 do not have the talent and intelligence
he has. But ¥ assure you that I have the
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[Dr, Sarup Singh]

same beart. His speech was very com-
_passionate. [ am myself very

compas-
moiute. He made a point which is a sen-
wulenlal point. And I am a sentimental
person. He said that the Prime Minister
should fly to Amritsar, go to the Golden
Temple and talk to them. I say this is a
sentimental kind of statement. But I will
go along with this provided two things
happen. One, he said that he would per-
suade the Akalis to change the language
Now, the language is
pot important, Mr. Khushwant Singh.
You know what happened when I was
the Vice.Chancellor of Delhi University.
Once the Prime Minister, Mrs. Gandhi
said to e that the students were willing
to apologise. She produced a piece of
paper on which was written, “We never
misbehaved, However, if the Vice-Chan-
cellor thinks that we misbehaved, we ex-
press our regret.” I said, “Madam, this
is not an apology.” She said that they
could put it in different words. I said,
“This is not a question of words; it is a
question of spirit.” If there is the spirit
that there is no question of any separa-
tist movement, there is no question of
any feeling that the Sikhs are separate
from others, if there is a genuine kind
of that feeling, I would be the first man
to say that the Prime Minister should
go. That is number one.

Number two, 1 want another condition
also to be accepted. I want this House to
understand this, not only the Prime Minis-
ter or the Sikhs or anybody but all of
us.'Can we all agree that our religions
are our private affairs, but that politics
is not a private affair? Can we agree that
we will not mix the two? Can Hindus
agree, can Muslims agree, can Christians
agree, can Sikhs agree? All of us accept
that; but when we need to get votes we
exploit castes to get votes. Mr. Deputy
Chairman, we the politicians of India
have -reduced the country to such a state
that you have no option today except to
face this problem every day. Why do you
shake and tremble? Why can you not
take action when somebody goes into a
gurdwara? You cannot because the Sikhs
will get angry., Mosque? Muslims would
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gel angry.

Temple?  Hindus will get
engry. .

In what kind of a country are we? The
Government of India is not recognised. A
political party says that they will not
tafk to you or your leader. To whom
will you talk? We are the Government of
India, pioperly constituted, properly
elected, I may dislike a Minister or any-
budy, But he is a Minister, and if neces-
sary I will talk to him. Why not? He is
my Minister. You represent not only
those people who voted for you, but you
represent even those people who voted
against you. You represent everybody,
Long ago, in the 18th century, Mr. De-
puty Chairman, an Englishman was elec-
ted, Edmund Burke, from Bristol. When
asked, “Whom do you represent? What
will you do there?”, he said, “As long
as I am here I represent you. When T will
become a Member of Parliament, 1 wilt
represent not Bristol but the whole coun-
try, the whole of Britain.” Why do we
not represent the whole country? We re-
present our constituencies. We represent
our castes. We represent our religious
groups. We represent this, and we repre-
sent that. What kind of people are we?
And we, the Memberseof Parliament, are
people’s representatives. Who are the
people? Whom do we represent?

Therefore, something is wrong with us,
Mr. Home Minister. It is not your fault,
It is a disease that has overtaken us, Will
anybody consider it seriously, as to what
the final answer to this is? Politics and
religion must never go together. Whatever
rules, whatever laws you make or the
Election Commissioner or somebody else
makes, anybody who uses his religion or
his caste or any such loyalty in order to
get a benefit, should be disqualified. He
may be clever. He may not use it in so
many ways. There may be other ways of
doing it. Some law should take care of
it. You should do it. You should purify
it. Why has politics become a rotten,
dirty game? Politics and religion should
not be mixed. Politics is a very pure
game of transforming society. But the
moment we involve these other things, it
becomes a game of exploitation, ‘person-
al, caste, this and that. Therefore, Mr.
Khushwant Singh, you and I understand
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each other because I am sure that you
know I mean well. And since I mean
well, sit together with some peopie, not
me, because I am not in active politics,
with the Government. If you like, get
this assurance in your own way. One,
when the Prime Minister goes to Amrit-
sar, people talk to her. Even their lea-
dets snould talk to her. They should not
say that they will talk when she accepts
this or that. That attitude must change.
She is the Prime Minisier of India. I
may belong to the Opposition. But she is
my Prime Minister. I will not like to ex-
pose her in the eyes of foreigners. I may
quarrel with her inside India. I may ac-
cuse her of all kinds of things, corrup-
tion, this and that. But when she goes
abroad, she is my Prime Minister, and I
will talk about her with respect. The view
now is to expose her in the eyes of fore-
igners at the timg of the Asiad.

Then, T recently read in the “STATES-
MAN”. You know, they give those state-
ments during the week. Tt said, “Glory
or death.”” Why? However, he made one
extremely important point, very practi-
cal, realistic, from which there is no es-
cape. That is to share power with them.
Yes, you have to share poor with them.
But do noi share “power on the basis of
religion, Share power with them because
they are a very important political party
in the State. You cannot share power with
religious leaders. You have to share power
with them as a political party because they
are a very important political party
in Punjab. Punjab is a State in which the
Akali Dal can share power. That way
you cannot have the Central Government,
as you cannot have an effective Govern-
ment. The Government of Tndia should
see how this can be done. But this is a
valid point. Sooner it is recognised, the
better. If the Congress Party or the BIJP
or the Lok Dal or any other party tries
t0 be clever and oconverts the Sikh maj-
ority into a political minority, then, they
are playing a game which pays no divi-
dents T d~ not mean that you should ap-
pease a religious minority or majority or
whatever.

Now.  Mr. Longowal says that the
Chief Minister will not be allowed to
enter any villape in Punjab  because
after all in the villaces the Sikhs are not
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only predominent but - sometimes they
are totally Sikh, in the sence, of course,
there are no Hindus and only Sikhs.

Now the last point, I am sorry I would
not go into what you call the territorial
adjustments because my friend did say
something about it. But there is one
difficulty. And the difficulties, again, have
been born out of, I am sorry to say,
confusion in our minds, You have to ap-
pease so and so or so and so. Whom
shall we appease? If there is a fight bet-
ween a man who is strong and another
who is not so strong, you appease the
strong. If there is a fight between a gangs-

ter and a gentleman, you ap-
2 PM  pease the gangster. And it goes

on and on. And we uave

reached a stage at present—1I
am not talkng of Akalis or Punjab; Plea-
se don’t misunderstand me; I am talking
of the rest of the country—where we ap-
pease the gangsters in our own party.
Forget other places. We appease the
gangsters in our own parties. In our own
parties, the best man cannot come on
top. Only one kind of man will come on
top.

T will not like to go into the qustion of
territorial adjustments because there is a
history, and please don’t forget one thing.
The Haryana people are equally restive.
Between Punjab and Haryana, the dif-
ference is only in the mode of worship,
which is very minor, You look at the
mode of dress, including the beard and
so on, They come more or less from the
same stock. They are as  volatile, as
sentimental, as decent, as  foolish: all
those adjectives that he was using in a
very sophisticated way can apply to us.
But, for God’s sake, don’t take Haryana
or anyone also for granted. You know it
is a very dangerous kind of situation
there. You know there is a pistol to youor
throat. Somebody is  holding the pistol.
Tomorrow the other man will acquire
a pistol. Therefore, this is not a correct
way of handling any situation.

Sir, onlv nna thing more and T will
finish, and that is somehow the Sikhs
who live outside Punjab should be invol
ved in some kind of a discussion. You
know, the Punjab Muslims did not suffer
at all when Pakistan came. Tn fact, they
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[Dr. Sarup Singh) to be some end to the discussiop. {n-
flourished. They became rich, they be- [ terruptions).
came powerful, they ruled over the coun- PROF. = SOURENDRA  BHATTA-

try. But the Mushms in the rest of the
country suffered. And education, there-
fore. has to be given to the Sikh mas-
ses, both in Punjab and elsewhere, that
what some of the leaders are saying is
dangerous for them. If it is dangerous to
the country, who bothers? If it is dan-
gerous to me, then I will bother. The
Sikhs have to be reminded about this. I
am glad Sardar Khushwant Singh has
been playing a very very important role
in this, In fact, T started buying his news-
pap>.> only recently. And look at my
tragedy! The day I started buying it, he
raised the price. The Statesman which 1
have been reading since 1940 costs 50
paise while his paper costs 70 paise.

SHR1 ARVIND GANESH KUL-
KARNI: Who told you the Statesman is
not going to raise its price?

DR. SARUP SINGH: They may raise
it, But he has raised it. But he has raised
it the moment I started buying it. It is
an act of hostility against Haryana!

I think, Mr. Deputy Chairman, the
Home Minister should give thought to
this and involve the enlightened Sikh opin-
ion both in Punjab and elsewhere to find a
way out. And don’t handle it at the level
of diehatds in this or in any other mat-
ter.

MR, DEPUTY CHAIRMAN:
Minister.

THE MINISTER OF HOME AFFA-
IRS (SHRI P. C. SETHI): Sir, I am
grateful to the hon. Members, namely,
Shri Khushwant Singh. . .

The

PROF. SOURENDRA BHATTA-
CHARJEE (West Bengal): Mr, Deputy
Chairman, Sir. this is a very peculiar
situation. ..

MR. DEPUTY CHAIRMAN : YOU
have had so much discussion.

PROF. SOURENDRA BHATTA-

CHARIEE: Our names are there, and |
had a talk with you...

MR. DEPUTY CHAIRMAN: I have
called from all the partiecs. There has

CHARIEE: You do not go by any rule...

MR. DEPUTY CHAIRMAN: Some
rule is followed. We have discussed it
for two hours (Interruptions).

PROF. SOURENDRA BHATTA-
CHARIJEE: I am not responsible for that.
(Interruptions).

MR. DEPUTY CHAIRMAN: Let us
hear the Minister.

PROF. SOURENDRA BHATTACHAR-
JEE: We gave our names for seeking
clarifications.

MR. DEPUTY CHAIRMAN: I have

not called all the Members who gave
their names.

SHRI AMARPROSAD CHAKAR-
BORTY (West Bengal): You see the re-

cord. We are here to represent our party,
(Interruptions).

PROF. SOURENDRA BHATTA-
CHARJEE: What you say. you must ob-
serve.

MR. DEPUTY CHAIRMAN: I re-
quest you, please resume your seat,

PRO -, SOQURENDRA BHATTA-
CHARJEE: You don’t even have the
grace to say that you could not call some
Members who had given their names. You
curtly call the Minister. This is a very
peculiar situation.

MR. DEPUTY CHAIRMAN: All the
views have come. All the partiecs have
been called. All the questions th.t can
be put have been put.

PROF. SOURENDRA BEHATTACHAK-
JEE: Is it for you to decide, wheiher
all the questions have been put or not.
Are you the judge? If you ignore us, then,

what is the use of the name ‘C.''ing-At-
tention Motion’?
MR. DEPUTY CHAIRMANM. Please

resume your seat now.

PROF SOURENDRA BHATTACHAR-
JEE: What is the use of the motion?
What is the use of whatever you sav? I£
is useless to sit in a House*

*Eipunged as ordered by the Chair.
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SHRI AMARPROSAD CHAKRA-
BORTY: Yes, intentionally you are doing
it. In protest we walk out.

PROF. SOURENDRA BHATTACHAR-
JEE; In protest we walk out.

SHRI SHIVA CHANDRA JHA: He
is a Congressman,

PROF. SOURENDRA BHATTACHAR-
JEE: You are*

It is clear.

[At this stage some hon. Members lejt
the Chamber].

SHRI P. C. SETHI: 1 would like to
clarify that it is not as if I have not stated
anything. As a matler of fact, T would
like to repeat it with ali the emphasis that
the Prime Minister has gone much out of
the way in accommodating some of the
demands even after annoying ceratin sec-
tions of the people. That is why I have
stated in the very beginning of my state-
ment that as far as the religious demands
are concerned, nainely, the holding of a
kirpan, the relay of the Gurvani, the gues-
tion of the holy character ot the city of
Amritsar and also the all-India Gurdwara
Act, we have said practically all the religi-
ous demands could be accepted.. ..

SHRI B. D. KHOBRAGADYL. (Maha-
rashtra):  Then will you allow  other
religions also to have the relay of their
religious scriptures, Jains, Buddhists, all
those people? If you are allowing Sikhs
to have their religious scriptures relayed
on the radio, are you allowing other religi-
ous to have their scriptures also relayed
on the radio?...

MR. DFEPUTY CHAIRMAN: Now
please sit down, You bhave made your
point,

SHRI P. C. SETHI: I have only added
that certain details are to be worked out.
Now, this is not to say that we are there-
fore not in a position to accept them. For
example, as far as the kirpan goes, there

*Expunged as ordered by the Chair,
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is the question whether in the Indian Air-
lines it should be 4" as submitted by them
to the honourable Prims Minister, Or it
should be 6 as normally carried. Similar-
ly, with regard to the Gurudwara Act,
the question is whether it should be based
on the 1925 Act or some
other thing. and whether the
definition of the ‘Sikh’ has
also to be changed, whether the Nirmalis
and the Udasis, who do not actually formr
the Sikh Act and who do not go by
them, whether they have to be included
or not. Therefore, I have :.uid certain
details have to be worked out. But, by
and large, she has said very clearly that
these could be  accommodated. Now, I
have also further gone to say that we are
prepared to resolve the crisis and we have
gone into the points made by the five-
member  committee of the  Akali Dal
through Sardar Swaran Singh. Here I have
also repeated that certain agreemenis have
been identified in respect of certain  de-
mands. Therefore, my statement is not ne-
gative, T have positively said thai certain
areas of agreement have been identified
in respect of other demanda also. Buot
I have only added that thers are  de-
mands concern other States and  other
people, and it is an =motional question,
and therefore, we have to consult not
only the Chief  Ministers of the other
States but honourable members of all the
political parties as  well as honourable
Members of this  Housz and the other
House belonging to all the political par-
ties and some  independents. Therefore,
what I have said is that thesz consultations
with regard to these matters are likely to
take some time and tnereforz we have re-
quested that this mo.cha should not be
intensified and it showld be done in a man-
ner which would not aggravate the situa-
tion. I have nowhere said that w2 will
deal with the situation sternly. Sir, it is
very apparent that if any asatyagraha, ac-
cording to democratic traditions, goes on
peacefully, there is no question of dealing
with it sternly. But if violence creeps in
and if the extremists come to their own
point of view, then of course Government
is bound to deal with such activities.
Therefore, I am quite sure that Sant Lon-
gowal will stick to what he has said even
in his recent speech that the morcha which
he is thinking of launching will be peace-
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ful'and there will be no violence. I hope
they will strictly adhere to it. At the
same time I would appeal that whatever
may be the nature of thz morcha, I do
not feel any justification for extending the
morcha to Delhi at the time of ASIAD.
This would create some more complications
and, therefore, I would again appeal to
them that they can certainly have their
peaceful agitation in any maaner they
ike and it should not ve violent.

I have also made it very clear that in
taking any decision the Go/ernment can-
not ignore the overall interest of naticnal
unity, in%egrity and welfars of all sections
of the prople. This is very important.

We do not understand hov a feeling is
going round that the Sikh commuaity is
being discriminated sgainst in lndia. There
are some sections which are particularly
spreading this news not oaly in India,

SHRI BUDDHA PRIYA MAURYA
(Andhra Pradesh): It is otherwise. T am
very sorry to interrupt you. You are deal-
ing with them as if they are a privileged
class. If a Scheduled Caste embrces Sik-
hism, the shape is changed and still you
give the concessions to him or ber. But
if a Scheduled Caste embraces Buddhism,
even the shape does not changs. But you
do not give those concessions, The Sikh
are like Hindus. But stil! they are a privi-
leged class. ..

SHRI P. C. SETHI' You ars on a
new subject. What I am trying to empha-
size is, as far as Indian community or
Indian society is concerned, the Sikhs have
heen enjoying a  respectable position in
India. 'They have enjoved the respect and
confidence of the nation.

SHRI B. D. KHOBRAGADE: In 1956
you amended the Act and you havs given
them facilities. To Scheduled Castes con-
verts 1o Sikhism. You are not extending
the concessions to Buddhist converts. Why
<hould there be such  discrimination?

MR. DFPUTY CHAIRMAN: Your point
is clear.

SHRI B D. KHOBRAGADE" The point
made by Mr. Maurva is that Scheduled
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are getting il
the facilities, but Scheduled Cus ¢ converts
to Buddhism are not getting them.

SHRI P. C. SETHI: I have heard with
respect and attention what Mr. Maurya
has said. You are starting a new discus-
sion. You have given a new turn to
the whole thing.

What I was trying to siy was that we
are not dealing with the Sikh community
as a privileged class.

SHRI BUDDHA PRIYA MAURYA:
Yes, you are.

SHRI P, C. SETHI: They are part and
parcel of the nation and therefore, they
enjoy that much <onfidence not only in
Punjab, but throughout the country.

SHRI B. D. KHOBRAGADLE As if
Buddhists are not pait and parcel of the
nation.

MR. REPUTY CHAIRMAN: You have
made your point.

SHRIP. C. SETHI: As faras the ques-
tion of the Akali leaders meeting the Prime
Minister is concerned, it has been made
clear that they would ot even like 10
meet any of the Cabinet colleagues and
they would like to have a talk with the
Prime Minister herself. As far as  their
talk with the Prime Minister is concerned,
she has never said that she is not going
to have talks with »hem. If they agree to
come for talks, then talks could be heid.
But before the talks counld be held, we
would not life a dead-lock to be created
again, Therefore, some proper and con-
genial atmosphere should be created and
at the same time someuthing bas to be sor-
ted out even at the junior levels so tbat,
whenever the talk takes place, something
could be resolved positively. T would also
like to make it clear, Sir, that....

SHRI LAL K. ADVANI- Did you say
that they are not willing to meer any of
the Cabinet Ministers but only the
Prime Minister?

(Interruptions)

SHRI P. C. SETHI: I was referring to
what Mr. Khushwant  Singhji has said
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that they would not wmeet any of  the
Ministers even of the Cabinet rank, ex-
cept the Prime Minister. 1 havz not said
anything.

MR. DEPUTY CHAIRMAN: What Mr.
Khushwant Singh said he has repeated.

SHRI P. C. SETHI: Therefors, we are
trying to resolve the Punjab sifnation with
the greatest and utmost sincerety. T remem-
ber last time when  Khuchwant 3inghji
spoke here, he was very  emphatic and
asked, what is the harm in accepting the
religious. demands? Now, as far as the re-
ligious demands are concerncd, [ have
made it very clear i the very first para-
graph that practicaily almost 21l of them
are acceptable to us but  certain details
have to be worked out, which, of course,
would be worked out in consultation with
them and with others. Some of the Sikh
community leaders {rom oiher Gurdwaras
want to be included in the All-India Gur-
dwara Act. They should be coasulted. 1
am not injecting any other communities,
as far as the Gurdwara Act is concerned.
This is to be discussed among the  Sikh
leaders themselves and the Government.
Therefore, Sir, this is the position at pre-
sent and ,we are still hoping and trusting
that they would sce reason and consider
the whole question in the broader context

of the unity of the country and would not ,

play into the hands of the extremists. There
fore, we hope that they would agree to
the appeal made by me not to escalate
this agzitation and arrive at sore consen-
sus, before a meeting can be arranged.

SHRI SADASHIV BAGAITKAR: I
would like to know thz Government’s view
about the previous agreemanis which were
quoted here. Are thess agreem-onts alive
or closed? You have not made that pesi-
tion clear. Secondly, in your earlizr state-
ment you are making no referenc: o the
reaction of the Goveroment as far as the
Anandpur Sahib resolution is concerned.
You have touched on that poiat at all
These are crucial points.

SHRI JAGDISH PRASAD MATHUR
Has he received the Anandpur Sahib reso-
lution officially or not? (Interiuptions)
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SHRT B. D. KHOBRAGADE: What
about the Anandpur Sahb Resolution? The
resolution mentions that the Cs=ntre shouid
deal with Foreign Affairs Defence, Com
munications and Railways and, alt the
matters should be lefi with the Siate Gov-
ernment. What is the Government’s reac-

tion to this? (Interruptions).

SHRI P. C. SETHI: So far as the 1978
Award is concerned, I wiuld like 1o 2y
that according to that Award it was aseed
that barring certain viilages roundabout
Chandigarh, Chandigarh would be eiven
to thom, but at the same times Abohar and
Fazilka were to go to Hutyana. Of cousse

the question of the Commission was 1here.

DR. SARUP SINGII: Excuse me. Kind-
ly make it clear that the Commission that
you are going to appoint dJid not cover
Abohar and Fazilka; it covered other vik

lages in that vicinity. (Interruptions).

SHRI P. C. SETHI: That position stil
stands.

SHRI SADASHIV BAGAITKAR: What
about the earlier agreements? Kindly clari-
fy you position about that. What is the
Government’s reaction 10 that? Are these
agreements alive and can be implemenied

or you consider them as closed?

SHRI P. C. SETHI: Sir, as far as 1956
and 1965 Resolutions are couccrned, we
are dealing with the demands as  they
stand today. As far as the question of
Centre-State relationship is concerned, i
is not a question limited to th: negoiia-
tions with the Akali party alone. It =
a wider question concerning many Siates
and, therefore, it has to bc discussed and
some consensus has to be arrived at abowt
it in a different forum.
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SHRI P. C. SETHI: Therefore, Sir, be-
yond this, in the present circumstances, it
is difficult for me to spellout more than
what T have said. And 1 would again 3e-
quest for the co-operation of all the hon.
Members and the polirical parties in the
solution of the Punjab problem. (Inter-
ruptions),

SHRI KALYAN ROY: Sir, are you
satisfied with the reply? (Interruptions).

MR. DEPUTY CHAIRMAN: There
is no time left. -

oF; R SCIIALN . T A0 Y
st a1 Y ST § & B F AR
Frza W a3d #efo gUd [IIC
gag § Wyl ard FoleaT w1
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SHRI P. C SETHI: Sir, T have made
it in my statement very clear that whether
it is any Resolution or any Jdemand which
will go against the national integrity and
the unity of the country, the Government
will not accept. (Iaterruptions)

MOTION FOR ELECTION TO THE
ALL INDIA INSTITUTE OF MEDICAL
SCIENCES

MR. DEPUTY CHAIRMAN: Now we,
take up the Motion for election to the All°
India Institute of Medical Sciences.

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): Sir, T beg to move the
following Motion:

“That in pursuance of clause {G) of
section 4 of the All India Itstitute of
Medical Sciences Act, 1956 (25 of 1956)
this House do proceed to elect, in such
manner as the Chairman may direct, one
member from among thz members  of
the House to be a Member of the All
India Institute of Medical Sctences™

The question was put and the motion
was pdopted.

THE [.° "ZATED LEGISLATION
PROVI® - ‘MENDMENT) BILL 1982

THE DEPUT "~ MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHR] AMHULAM
NABI AZAD): Sir, T beg to move for
leave to introduce a Rill to amend certain
Acts to implement the recommendations
of the Commiitee on Subordinate Legisla-
tion regarding  publication and  lay-
ing of rules and other dJelesated legisla-
tion.



